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IM THE CEMNTRAL ADMINISTFATIVE TRIRUITAL, JAIPUF EEICH, JAIFPUR.

O
GCo
(]

(&)
[
[ ]

Xe}
~

Date of Decision
328/95
Vimla Devi Vyza widow of Lazmi Marazyan, EBEx.Postal Assitant, Head Post
Office, Alwar, resident of near Gandhi park, Iherli, Alwar. '

cee Applicant

1. Unicn of India through the Secretzry to the Govi. of India, Depavtment
of Poatas, Ministry of Communicacions, Ilew Delhi.
2. Director Genztzl, Deparkmenit of Poztz, llew Delhi.
tmazktet Gznarsl, Fajasthan Circle, Jaipur.
«  Senicr Supdb.of Poat Offices, Alwar Divizion, Alwar.
e e« Respondents
CORAM:
HOIT'ELE MF. ‘AL TFISH IV-‘, VICE CHATIFRMALT
For the Applicant ... Mr.K.L. Thawani
For the Peapondsnis eee Mr.Zakiv Huzsain, brisf holder for

Mr. M.Rafiqg -

ORDER
FEF HOT'ELE ME.GOFAL ITISHITA, VICE CHAIFMAN

Applicant, Vimla Devi
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Adminiztrative Trikunals Act, 1985, has claimed appointment ot her. son,
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Pajendra Vyas, as a Clerl ov Posiman on compassi
2. Heard the learnsd counsel for the parties.

3. The applicant's case 12 that her lnskband, Lasmi laraysn, while serving

guddenly of hesrt attack on 19.3.%2
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l%whg:ﬂﬁnﬂhiswkowawﬂtmﬁesmﬁ. it iz astaksd that the =1dzst zon,
Favi Tant Vyas, is empleyed and hie iz living asparvately from the family of

rthe deoczase]

roment 2ervant.  Fajendva Vyas, a 2on of the spplicant, is
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11th Class pa3z2d and he iz aboak 24 years of age. It iz zlso stated that

8 A=
ercept family pensicn thare is no ocher sourc: of incomes and, in the
circumstances, the family is in distress. The vespondents have, on the
other hand, contendsd thar the lmskand of the :lillb nt had died at the agje

of 54 vears lndmuif of A7 years, a3 statsl by the applicanc, and the
1

etantial smounic by way of retiva
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applicant has alveady reczived

benefits on the death o

[

f her huskand, az atated in para A(3) of the reply.
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he respondents have already considered the case of the applicant's zon for

¢

appointment  on  compa

/]

sionate grounds but the sams: was ~]&cr¢d ‘iue £o
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reazons that there waz one farning member in che family and there was no
liabhility of minct children. The applicant is regularly ‘&ceiving family
rension. The - =ldest aon, Favi Tant Vyas, is a Po

working in a private achocl. Th
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request of the applicant for appointment

considersd twice in the Circle
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of her aon on compaszicnate
Office, Jaipur, and zalsc in the Poskal Directorate, Lot the zzme was
rejectzd on the ground thak thers i an zarning member in the family and
the family was nob “nnsi@raﬂ te ke in indigent circumstances. This
uch an
caklish

n penuricus

W

Tribunal can  merely divest oonsideration of the claim  for

7]

appointment. Thers iz ns convincing evidencz on the record Lo e

-

that the family of the Jdzceased goverrment servant is
condition. In the ciroumstances, I find no justification for directing

reconsideration of the applicant's case  for grank of  oompazsionate

appointment to her son.

4. This application iz, thersfores, dismissed. Mo crdsr as to costa.

C?[hﬂeke

(GOFAL KRISHNA)
VICE CHAIRMAN



